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- 	f1A.712/94 in OA.1618/93.' 

 

Sets SR DER 

7-2-95 
t The applicant in the OAfiled this MA seeking direction to 

the respondent to release the  DCR amount pending disposal of 
I 	 I 
,the OA. 	

F 

Charge memo dated 22-12-193 was issued to the applicant by 

'alleging that he secured job irrthe quota for ST by falsely 

alleging that he be1onto ST community. The aØplicant retired 

from service on 31-I2-1993..Sjlnterim order of this Bench 

Inquiry was not 

Even though there was an earlier direction to tWa post 

this OA for final hearing, It was not posted as the reply state- 

ment is not yet filed. 

In the circumstances, lt is just and proper to dispose of 

the OA expeditiousl'y. Hence, list it for finaL hearing immedi- 

ately below admissi1ons on 8-3-1995. For reply if any in the 

meanuhile, as a la9t chance. 
F 	 I  

MA 	ordered 'accordingly. 
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IN THE CENTRALADMINISTRATItJE TRIBUNAL HYDERABAD BENCH HYDERABAD 

O.A.NO.lolS of 1993. 

Botween 	 Data 30.12,19931 

Angela Veerabhadrara.o 	 ... 	Applicant 
- A'nd 

1.% The General Manager, South Central Railuay,Rail Nilayam, 
Secundarabad. 	 I 	 - 

..: 	espondant$ 
t i  

Counsel for the Applicant 	:Sri& M.Panduranga Rao 	— 
Counsel for the Respondent 	: Sri.' N.4R.0evaraC for Rlys ' 

CURAM: 
Hon'bla Mr. Justice \I.Neeladri Rao, Vice Chairman 
Hon'blo Mr. R.Ranga Rajan, Administrative Member 

The Tribunal made toe føllawing order':— 

ADMIT. 

Post it for Final hearing below admissiorgon 4.2.1994. 

It is needless to say that as per extaflt rules tne 

applicant is sntitled'to provisional pension, trio amount inGPV to 

the credit of the applicant and the amount payable by way of 

leavo encashment evebthough toe disciplinary rocesdingq is 
/ 

initiated.' 

Depu y Registrar u P) 
r 
	

I 

4.. 

Copy to:— 	- 	 - 

1 	The General Managet, South Central' Railway, Railnilayam,Sec'bidt 

3.1 One copy to Sri: N.R.Devaraj, SC for Rlys, CAT, Hyd.t 

4.,' One copyapare. 	• 	 - 

Rsm/— 
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tHECTPAL ALnsTpTIyE TRIBUNAL 
IERABAD BENCH ; DEPEAD 

TPL "TC: I DLE MROJ[JSTICE VONELLADPJ RAO. 
VJ~CE-C 

9D 

THE HON'BLL MRA)B.GQRTHI 
AND 

THE NON' ELE MR.T.GUAMDRAZEKHAR REQDT 
\ 	MEMBER(J) 

AND \ 

THE HQN'BLj MR.R.RNG2XJ?JJJXM 1M1MP'nt7\ 

I 	

) 
Dated; 993 

_ 

O.A.No. 

------- 

flILLtQ dUQ Interim directions issued. 

Mlod. 

- DisPos\d Of With directions 

Di 1is4e. 

Dismissedor default. 

iected/O\dered 

No order as 0 costs. 

pvm 
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,4- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL IIYDERACAD BENCH HYDERA&W 

0.A.NO.1618 of 1993 1 

Dateds 30.12419931 
Al 

%kigola Voorabhadrarao 	 •.. 	Applicant 
6 	 And 

1 	
/!11. The General Ma,nger, Smith Central Itailvay,Rail Clileyes, 

Sceundarabad. 
.. . 	RnpandentØ 

Counsel for the Applicant 	$ Sri. fl.Parduranga flea 
Caun3el for the Respondent 	t 51.j•i N.R.Devers3C for Rlya 

CO!?AC: 
Hon'bla Mr. 3ustice V.Ncoladri Mo, Vice Chairman 
Nnn'ble Pit. R.Ranga flajen, Adeinistrative tUber 
The Tribunal aae .. . 	 - - 

ADMIT. 

Dast it for final hearing below adaissiontan 4.2.1994. 
It Is needless to say the; as pos, 

applicant is entitled to provisional pension, the amount is GPV 
the credit of the applicant and the amount payable by way of 
leave encashment ovanthough tne dicaiplinary proceedings is 

Deputy 
*eds.ba__ 11~- 

h1. 
Copy to:- 	flYQt'r.1ta4 

'.. tanarq Pnager, South Central Reitway, flailni].cyea,Sec' z.; 	Dim copy 	an. .... -...... 	 - 

'---a CAT S Hyd. 
3. One copy to Sri. N.'R.Devaraj, SC for Rlys, CAT, Hyd. 

Orm copyspare. 

Rea/- 

£p\ $:S 	. • 
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1_N THE CENTRAL ADMINISTRATIVE TRI BUNAL HYDERABAD BENCH AT HYDERABAD 
:3' 

M.A.NO. 712/94 in O.A. 1618/93. 

Date of Orders- 7-2-95 
Between; 

Angela Veerabhadra Rao. 
applicant. 

and 

The General Manager, S.C.Rly, 
Railnikayam, Secunderabad. 

Respondent. 

For the applicant: Mr.M.Panduranga Rao, Advocate 

For the Respondent: Mr.N.R.Lvraj, SC for Rlys. 

CO RAM: 
THE HON1  BLE MR.JUSTICE V.NEELADRI R1D ; VICE-CHP.IPMAN 

THE HON'BLE MR.R.RANGARMAN : MEMBER(A44N) 

The applicant in the OA filed this MA seeking direction 

to the respondent to release the DCR amount pending disposal of the CA. 

alleging that he secured job in the quota for ST by falsely 

alleainQ that he belonas to ST community The anolicant retired trom service on ix-sz-i.s. ay sncenm Orcier or cnas wencn nqu1ry 

was not proceeded further. 

for final hearing, it was not posted as the reply statement is not 
yet filed. 	

- 
the CA expeditiously. Hence, list it for final hearing imrned&ately/ 
below admissions on 8-3-199 5. For reply if any in tMe meanwhile / 
as a last chance. 

M.A. is ordered accordingly. 

puty Registrar(J)cc 

To 
1. The General Manager, S.C.Rly, Railnjlayam, Secunderabad. 	 - 

One copy toMr.N.R.Dvraj, Se.t6r P1s, CAT.Hyd. 
One spare copy. 

pvm 
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COMPARED BY 	APPRG7EL 

IN THE CENTRAL 	 Thili; 
HYDERAEAD BENCH Al HYDERAp: 

THE HON'BLE MR JUSTICE jl\JEELADRIRO 
VICE -.CHAI P1'2kN 

AND 

K 
TirE 140 J'p1 	MPP DTcp-t,.r.i 	 fl-V 

DATED:1 - 	199 

ORDER/JJT 

1 I ?-j Cjt.j 
in 

O.A.No. 

(w.p. 

Admitted and Interim directions 
A issue r 

I. 
Allow d 

Disposed of with directions. 
Djsmj1ssed. 

- 	 - --,---. -- 
Dismi]sseo -or default. 

oraezed/Rejected 

No order as to costs. 

•Usul
SPAT CR 

I 	 BEN 
i. gflfl!hBP______r 	 • 



IN THE CENTRAL ADMIL416TRATIVE. TRIdUNAL HYLERAB BENCH 

AT HYDERABPD 

0 .ANo • 1618/93 
	

Date of 0rder: 19.12.96 

BETtEEN; 

Arige la VeerabhadraRao 	 •• Applicant. 

The teneral Manager,  
Rail Nilayam, Secunderabad. 	 • . Bespondent. 

counsel for the applicant 	 Mr.M.Panc3uranga Rao 

Counsel for the Resoondent 	 Mr.N.R.Devraj 

CORAM: 

}-ION'BIE SHRI R.RAG½RMNT 	MEMBER (ADn) 

HON'BLE. SHRI B.S. JAI PARAMESMWAR ; MEMBER (JtJDLL,) 

J U D G E M E N T 

X Oral order as per Hon'bie Shri. R.Pangarajan, Member (Admn.) X 

Heard Mr.M.Panduranga Rao learned counsel for the 

standing counsel or the respordents. 

-_1 	•.. 	 •.. 
No.FA/CON/DAR, at. 22.12.93 (A-,) for producing false caste 

certificate and thereby securing appointment as Cleric Gr-II 

filed challenging this charge sheet issued  :;L fag end of 

his service before his retirement with a malafide intention of 

wholly illegal, arbitrary, without jurisdiction and violative 

of articles 14 and 16 of the Constjution of India. 

j-. . .2 



jJu 

(Dictated in Open Court) 

sd 

( R.RAL4GA1-,?JAN 
Member (Aclrnn.) 

it is stated that a Writ Petition has beeb filed on 

the file of the 1High Court of Andhra Pradesh challenging the 

orders of the District Collector who declared that the applicant 

ê.essriot blong to the 5.T. community. That writ Petition is 
toI- 	 I  

still/be disposed of. it is also stated that the High Court 

has stayed the action on this charge sheet also. In view of 

the direction of the High Court it is stated that the charges 

framed against him)  is not proceeded further. By interim order 

of this Bench also enquiry was not proce&ed further. in view 

of the direction of the High Court the interim order given should 

stand till the W.P. is disposed of by the High ODurt of A.P. 

under the circumstances, the OA is disposed of with no 

orders but the applicant is at liberty to renq&ve this petition 

after the Writ Petition in the High Court in connection with the 

determination of the conmunity status is disposed of. 

No order as to co5ts 



0\1,~) 

:3: 

copy to:- 

The General Manager. South central Railway, nailnilayam, 
secunderabad. 

one copy to Sri. M.Pandungarao, adv.cate, CAT, Hyd, 

One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. 

one copy to Library, CAT, Hyd. 

one spare copy. 	 {,9-l7Jlrc'. 

4. 	

frRt$Ji 'V 
me 
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. 2 • t4  

3.  It is stated that a trjt Petition has been filed on:. 

.the file of tncAHiQh Court of flidhre Pradesh chollengin; the 

orders of the !istrict Collector who declared that the applicant 

se. not ix' long to the b.f. community. That trit Petition is 

'- to 
still/DC disposed of. It is also stited that the High Court 

has stayed the action on this charge sheet also. In view ot 

the direction of the High Court it is stated that the charges 

- 	f ratted against him is not proceeded further. By interim order of this Bench also cnquiry was not proce&ed iTurther. in view 

of the direction of the high Court the interim order given should 

stand till the W.P. is disjSCO of by the High Wurt of A.?. 

under the cjrcUmstLflCCS, the Q is disposed of with no 
orOers but the applicant is at liberty to 

CeZ86=e this petition 

after the writ Petition in the High Court in connection with the 

determination of the corrrnunity status IS (5isposee Of. 

F0 order as to costs. 

A.  - 

C. 
111ocV1 

__._c 	 - 
— 	 n dst*t&tTttt 

.c.tI*t P1 

ARAM \ 

(ASE 
.i'z 'ft irjri 
D:;c of )i.dgetnent ........... 

aPfl41'i acrf (ni ¶c) 
Section Ufficcr (I) ¶ 

U 



- 
IN ThE CEi'Th?tL ADMINISfl(ATIVE TIIX3UNAL : }iYEERAB/-D BENCH 

AT FDERN.) 

O.A.NO.1618/93 	 Date of Order: 19.12.95 

Angela Veerabhadre2rtao 	 •• Applicant. 

ff44 
The General Flanager, S.C.Lly.[ 	( 

	

Rail Nilayem, &ecunderab&i\ % 	 .. Resndent. 

- 	'.- 
Counsel for the kpplicant 	 .. Mr.M.Pandurariga Rao 

Counsel for the Resoondent 	 .. Mr.N.i.Devraj 

7 t t7.:t: ;r?J. • KC'M.1%t. (r-,- 'I 

H0j'sjE 5H.I 3.b. JAI flMti.SHAR ; IC;'SEF. (JuDL.) 

3 U 1) G E M E N T 

X Oral order as per Hon'ble Shni. R.Rangarajan, Member (thmn.) X 

Heard ir.M.panöuranga Rao,. learned counsel for the 

applicant and Mr.a.Satyanarayana for Mr.N.R.Devraj, learned 

- 	standing counsel for the restents. 

2. 	The applic%nt was issued with a charge sheet by meto 

No.FA/CON, dt. 22.12.93 (A-a) for producing false caste 

certificate and thereby securing appointment as Cleric Gr-II 

filed challenging this charge sheet issued at the fag end of 

his service before his retirement with a malafide intohtjon of 

Withholding retiremental benefits after 30 years of service as 

wholly illecal. arbitrary. without lurisdici-jon qnd violet-ive 
of Articles 14 and 16 of th Constitution of India. 

- 	
..2 
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/ 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

/ 	
HYDERABAD BENCH - HYDERABAD 

/ 	 ORIGINAL APPLICATION NO. 	\ L 1* 	OF 1993 

F :sh 	Applicant (s) 1 

Versus 

yg4 

Respondent (s) 

This Application has been submitted to the Tribunal 

an fo 	 Advocate under s4ction 19 of the 
Amiiistracive Tribunals Act. 1985 and same has been scrutinised with reference to thepoints mentioned 
in check list in the light of the provisions contained in the Administrative Tribunal (Procedure) 
Rules, 1987. 

me appiication nas oeen in oroer ana may ne listed tor admission on  

Sctv Officer. 	 - 



Have legible copies of the anneuns.duy 
attested been filed? 

Has the Index of r"Un eMz been filed and 
pagiration doproperiiy 	 C7  

Has the apjica exhau1- d all availaoe remedjes, 

Has the declaration as req(üred by item 7 
of Form I ;i- made? 	 - 

Have required number of envelopes (file size). H 
bearing full address of the respondeth s been 
filed? 

() Whethe the reliefs sought for, arise out 
of âingle cause of action? 

(b) Whether any interim relief is jrayed for? 

In case an M.A.for oroItion of delay is 
filed, is it Supported by an atfidavit....of the 
applicant? 

IS. Whther this case cae heard by Qingle Benc 

Any other point?  

.ijj.. Result of the Sctiny with initial of the AA scrutiny Cleric. 

1 

cCtiop. QL-er 	 ... 



I 	

jIiI 4 	

4 
I I 	CENTRN ADMINBTTfl7E TRIBUNAL 

I 	
- 	 HYDEPABAD 

fljary NOL 

/ 	
Report on the scrutiny of Apl1tioh 

/ 	Presented by. 	 Date of presentation. 

Applicant(s)...,ft.Y'?(............. 

Respondent(s).f(c2..4±tt - 

Natkre of grievance 

b.of applicants... .. ..-, ,.1,.. ... 	No.of responcient.. ..A. 

CLASSIFICATION 

Subject .....................,...,.. (Lt.) 	) 	Jepartment ..........(Nc.,.) 

is the application in the proper form? 
10 

(Three complete sets ii paper books ton 
in twp compilations) 

ttether name, description and address of 
all the parties been furnished in the 
cause title? 

3, (a) Has the applicatin been duly signd 
and verified? 

(b) Have the cspies ?een duly signred? 	 -'J- 

(q)Have sufficit num1r of copies of 
the application hee1fled7 	

'1 
whether all the re cessar' pat files are 
impleaded? 	 - 

whether English translation of documents 
n a language other than English or Hindi 

beenfiled? 

. IF the application in time? 	 LI (See Section 21) 

Has the Vakalathnama/Memo  of appeararee/ ,-
authorisation been f41crR 
Is the application maintainable? 
(U/s 2, 14, 18 or U.R. 8 etc.) 

Is the application accompaied by 120/no <? 
for Rs.50/-? 

10.f-jas the impugred orders origirnl/duly atte-
sted lejihle copy been filed? 

Qj ntd. ........ 
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CENTRAL ADMINISTRATIVE TRIBUNAL . 
HYDERABAD BENCH 

0 

INDEX SHEET (ORIGINAL) 
H. 

o.A:Na 	
.

\k&. of1994 

CAUSE TITLE 

VERSUS 	. 	t 

flescrintion of Documents 

Original Application 
 

Page No. 

 

 Material papers. 	 1 	

.. 

j 
Objection Sheet 	 I 4.. 

.  . 	spLecopies 	\ 	 . 

 Covers  
1 ,  .. 	
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IN THE CENTL ADNINISTRATIVE TRIBUNAL FIYDERABD 

BENCH.: AT HYDERABAD. 

O.A.NO. 	OF 1993. 

Between 

Angela v:::bhaara rao. 
	 ...

Coo- 
rho  General Manager, 	 2o 

ni •'' 

south Central Railway,  
Rail Nilayam, Secunderbad. 	... Rdspon 	)& 	,-d 

229&9YT 

SlNo. 	Date 	Description 
	 P .No. 

1. 20-12-1935 The appicant was born4 	1 

2.. 3-7-1952 The applicant was admi1 
11 

3. 14-6-1954 Applicant was left the icollege.1 

4 22_19_1fl0 

C 

HYDEPABI.D. 
	

Vt 

DATE: 29-12-1993, 	COUNSEL FOR 
	

APPLICANT. 
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ft 	 I I 

APPLICATIGN UNDER SECTIW 190F THE ADMINISTRATIVE 

TRIBUNAL ACT, 1985 

Date of filing: 	 II 
or 

Date of receipt by post: 

Registration No. 

J 
Signature of tkaF Applicant 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABkD BENCH AT 

QA..NO. 	J/ 	/1993 

Between 

Arisela Veerábbadrarao 8/0 Subbanna, 	 I  
aged 58 years, Senior Divisional ACPr 
PWt?_QSflITu fsjflaadä, Kriskna 	 I 

district 	 .. Applicant 

I 	- 

The General Manager, South Central 
Railway, Rail Nilayain, seounderabad 	

- 

net ails of AplieatiOfl 

..&c appssCant 

Name of the applicant 
iaie of the father,  

C. Age of tie applicant 
a. Zesignet.ion and aarticu" 
a, otticeh4S2 

tot servIce  Of.  
tIcea etc., 

Ac an' 	 - -- - 

tA/s. tk.PandUratlSt RaD 
and 4.Vi3a7akflht 

Advocates, High C:OUrt Advocates' 

 



2. Particulars of the Respondents; 

a. Name of the respondents 	I 
f Name of the father: 

Age of the respondents: 
Designation and particulars As shown in 24use 
of office in which employedi 
Office Address: 
Address for service of no- 
tices etc., 

title 

3. Particulars of the order against 
which Application is made: 

The Application is m.e against 
the following order. 

Order No. Memorandum No. FAlCON/OAR 
Datedr 22-12-1993 
?assed.by:  .latrespondent 

a. Subjeat in brief: 

In this OA the appliCaflt is qLeStiOáiflg the 
Memorandum No.FA/CCfl/DAR at. 22-12-1993 idaued at 
the fag end of his service before his retirement 
oénënts Irtét 36 yeai"b orsei*lëe á WD0LJLS ilLe-
gal, arbitrary and, violative of Articles 1141and. 15 
of the Constitution of India. 

4. Jurisdiction of the Tribuna]3 	
F 

The applicant declares that the subject matttr of the 

order against which he wants redressal is within the 

jurisdiCtion of.  this Hon' ble Tribunal as per sStion 14 

of the Administrative Tribunals Act, 1985. 

5, LialitatiOn 

The applicant further declares that the Application is 
wit ra.n simication as prescrA-veq unuer sacJ.ua 	QL iae 

Administrative Tribunals Act, 1955 as the cause of ac-

tion arose on 22-12-1993 when the impugned order has 

been issa4. 

K 

'-F 



it 

:3: 

6. Facts of the case 

The fasts leading to tiling of this OA are as follows 

(i) The applicant was born'on 20-12-1935. Wn he was 

infant his father died and his mother had gone to his Grand 

Father' a place at Nidadavole. The applicantwas'  getting 

èdusated privately there till he joined the schóol. Earlier 

certificates the applicant does not have* However, the 

Becondar Sehnnl 
 

under the authority of the Government: of MaIta1 stn which 

the name of the applicant has been entered as .i4gela 

Veerabhadra Rao,..JatiOnality Religion and Caste s 'Kozida Kapu' 
sa.- rt- sname as A. 

Subbanna. It appears, the:atiofla4itY Religio'i .nd Caste 

has been enternsl br-•+ 	tlaaA ff_- 	a--  - 

falls in Ssbedule Tribe community. The applicant does not 

remember as to who was the person admitted him in the school, 

un-educated and must have sti4ied upto 3rd class only. Except 

the Applicant, his other step-brothers were all•  ub-edusated. 
nuumiz 

- 	- 

here that the applicant was admitted in the s1404. much 

earlier to 1949 because he stt4ied 6th FormJe.i _èSLC-au1r1t'___ 
ny - wz time, nobody could have antiaijated that 

'Konda Kapu'- was a Sr community and . a person who vias des- 
- 

benefits. Tbs applicant stalled in WGB Colleg4 thimavaram, 

West Godavari DistriCt, lie was admitted inthe toilege on 

community is shown as 'Konda Kapu'. 



* 

.4. 

While so, it appears, some persons anemically 

disposed towards the, applicant at the fag end of his saner 

seeme to have given a complaint stating that !the applicant 

does not belong to 'Konda Kapu'. Even atsordLing to these 

persons, the allegation is that the,applicant's Lather had 

two wives, the applicant is the issue of sescendJ wife and 

they were !alled as 'Konda Kapu' during tteix!.  childhood. 

The further allegation is that the applicant hd married 

a 'Kapu''caste lady and got married to his cliiiJdren with 

'Kapu' caste people. They have also stated that his 

brother stiáiied at Nidadavolu and they do not know with 
whose caste people he married. , It is nesessiri to suomit 

here that all the statements were taken behiztd.]the bask 

of the applicant and the Colleetor West Godüa1ri, Eluru 
OCW 	WV AS 	TV £ 'SW W AS VW W £L J4& £ . 	 S 	 W k 	 S 

Railway, Third Floor, Rail Nil•yam on 
l5-l2-l993

(Annexure-7) 

stating that the applicant* belongs: to 'Kapu' s4ste but 

not 'IConda Kanu. reneat not 'Kond.a Kanu' 	t kis not known 
how the Collector could come to such a coneltc1on without 

hearing the applicant and behind the bask of the applicant. 

'p  
It is necessary to submit here tht the applicant 

seeking a declaration about the status of 

he belongs to Konda Kapu community. As the 

dte to retire from service on attaining the 

nnuation, he applied for leave to his sredit1w 

extent of 20 days. While the applicant was 

appears, a counter has been filed in the coi.tht 

applicant Ins filed a suit stating that they- 1] 

Memorandum No.FA/CON/DAR dt. 22-12-1993 (Annex 
alleging that there was an impugetation or mis 

plicant that 

icant was 

of supera 

ch is to the 

eave, it 

n which the 

e lasted 

e-8) 
ono.uetf 

4 
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mis-behaviour on the part of the applican. ' It is nece-

ssary to submit here that the Article is ta the applicant 

has produced a false caste certificate as w hbuggh he belonged 

to 'Konda Kapu' community which comes undei, 	in Andtra 

Pradesh, even though he actually belongs ttø 'tapu' community. 

It is necessary to submit here that the apjilisant has not 

filed any false caste certificate. What a].Q. broduced 

were the school certificate and the certifi3a9 issued by 

the Tabsildar, North-WA 	Me- I 

0cgflce in Nysore and has subsequently been\posted to 

Hyderabad. It is submitted that when a suit, for deslara-

tion about the status of the applicant to which the au- 
- 	ciauraflaUm 

thorl.tt is olta - 
is clearly a cont*mpt An the face of the Gout as held 

* 	 by the jt4gment rendered by Lord Denning in Re, vs. Baxter. 
— 	 a.auumpetent 

The annhiant -."-" 
and illegal M4 has been issted out of maliO. In fact, 

no mis-conduct can be made out against the ap)llsant,  that 

too, issuing a charge skeet at the fag end 
suit as regards his status is pending, 

is clearly incompetent and without jurisdietiUn. It is 

also relevant and necessary to submit here tht vhether 

a person belongs to a particular status or deiiaring the 

status of a person with regard to his origin or caste 

is not witin the purview  or the powers of the District 

Collector and the departmental proceedings cannot at all 

....nAAULS)

Fo 

 

o.ecid.e 

s---- or to —.v- a declaration with regard toisatUS 

is theCivil Court and therefore, a sivil suit bas been 

filed. ConsequentlYt the entire proceedings ind.t.ated 

\ 	by 
the  co1lett t  - H 
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The applicant is driven to file this case as he has an 

un-blemisied service for 38 years and he doesihnot want 

to retire with any cloud. In tie Sc circumstances, the 

applicant is constrained to file this CA. 

7. Details of remedies exhausted' 

The applicant, declares that he has no other, effective 

alternative remedy except to approach this Hon b].e Tribunal 

for relief. 

S. Matters not pending with any other Courts: 

The applicant further declares that the mater regarding 

which the application has been made is not pending before 

any court of law or anyother authority or any hother Bench 
nas not moved any other 

court or authority for tie relief claimed in the present: 

application, except 05.375/93 which has been £i.ed before 11  

Principal District Nunsif court,, Tanuku seekinchâ doslaw-

tin status of the applicant with regard to Caste. 

9. RELIEF 501201W 	 I 

-s In view of the facts mentioned in para 6 above, the 

applicant prays for tie following relief: 

TO DECLARE the Memorandum No.FA/tC14/DAR dt. 22-12-1993 

issued at the fagp end of his service before bidh retirement 

with a inalafide intention of withholding retirall benefits 

after 38 years of service as wholly illegal, arbitrary, 

withrn* Ii
of the Constitution of India. 

10. INTERIM RELIEF PRkYED FOR 	I  
I 	 II 

The applicant seeks from the Ron' ble TribunaX STAY 

of all further proceedings pursuant to Memorandt4n No. FA/CON/ 

DkRdt. 22-12-1993 issued by the respondent pendl&ig disDosal 
C 



11. Partisulaj-s of Postal Order 

Name of issuing Post Office: 

No. of Indian Postal. 0rden 

s.Date of Postal Orden 

d. Post Office at which payable: 

12. Details of Index 
LP.O.B.C.jD.D.jRemeS 

An index of material papers is herewith filed.. 

13. Enclosures 

- 	a. Material papers 

C 

.. Postal. Order 

L7 
Counsel for Applicant 	 Signature of Applicant 

I, A.VeerabIB(jra Rao s/o Sübbanna, aged 53 yearsp Sr. 
-4 

Divisional Accounts Officer,: South Central Rai-lway, Vijayawada 

rio Vijayawada, Krishna district having preaentir come down to 

Hyderabad do hereby verify that the contents from pans 1 to 13 

are true to my personal knowledge and belief and that I have not 

suppressed any material facts. 
 nyQeraoaa Ut: 29-12-93 	 Signature of Applicant 

To 	 I: 
Cn;Fas AWulnlstrative Tribunal, 
Hyderabad Bench, Hyderabad. 



CETRAL ADMINISTRATIVE TRIBUNAL: IffDERABAD B&4CH 

HYDERABAD 

TO M4TERIAL ZEEFtS  

:. 

S.NÔ. 	Désóriptiôn . 	AnnexureWos. Pages 

IG SSLC Certifieate dt. 9-11-51 A-I 

 Transfer certificate dt.14-6-54 

 Certiftcate dt. 16-6-54 A-3 

 certitieate issued by t.Gazetted 
Ofriser dt. 11-5-54 A-k 

 Certificate dt. 17-4-1960 A-S 

 community Certificate. dt! 9-8-68 

 R.Dis.(G3)14040/93 dt.15-12-93 A-7 

 Memorand m no. FA/C/DAR dated 
22-12-1993 	. 	. 	 . A-B 

------------------------- 

Hyde rabad 

Dt: 29-12-1993 
	 Counsel for Applicant 

4 



a NExURE - 

SEWNDARY SCHOOL LEAWNG CSRTLFIdA2 

(Is sied under te Authority of Government of Madra5 

Issued by: SL.Numbers 	87539, 	B 

Station 	; Signature': 	S/- Joc icc, 

Date Designation: District Educational 
Officer 

VP 4 Godavari,Eluru. 

Ne d the 8=93A pupil 
(in full) ; gigela veerabtadra RaG 

NtioX1aiity,SligiOn 
and caste : Konda KaPU. 

Sex :MLe 

Date of birth (in words) 	: Twentieth, Del cember, Thirty &n 
five. 	- 

Father's nate ; A. Subbaina. 	 -- 

6. Persona maSs of identi- 

a mole on the left arm below the 
t 

amole on the left necic. 

SW- 4cxxxxx, 
Heañ 	M'bpter, 
Board Hgh School, 

N idad avo Is 

4 	8. School History : Naue of school 	Period of study 	Form 

BHS 	 1949-5U 	IV 
NDD. 	 1950-51 	V 

-- 

-/true copy/- 



2 —$ 	:- NEXUflB-2 _ 4Z'__________ 
xxacgjk. 

it 

W..B.CDL12GE, BHIMAVARaM 
TRANSFER CE RTIPlCA22 

No.2359. Ad.No.3677. 

1. Nwse of the pupil in full 	a Veerabhra Ra4 angela 

2 .Nationality, religion or 
caste 	a Hindu - Rbndakapu 

3, Date 	of birth as enteted 2Q-12-1935 (niJteen hundred and 
in t he Admission register tbitty five) 
(in words) 

Date on 	which he was 	a 08-07-1952 
aänitted to the Cbllege. 

Classin which he was 	: Senior Intermediate. 
studying at the time of  
leaving (in words) 

b, Subjects or Qortions thereof 
at uus ed by hi.m 	the at 	time 

Part-I &ig1ishj Part-fl Telugu 
of le aving. Part-Ill 	co. gist. Balking, 

Aects & Gelsoueraj. Knowledge.  11 
Olethe r he is qu1ifie d tbr 
promoti on to the higher 

No. 	Passed paEt-fl only 
class March 1954 withk registrti,fl 

No.8cJ5 

Whether the pupil has paid Yeè. all the less due to the 'I  
(bilege. 

Q- 	 flQçg inslection -- 
during the year. 	First or 

 zepeat (to be specified) 

1Q.General - - 

11 .Date on whkoh the pupil May, 	1954 actually left the 	11ege 

12. Date on whith the applictin 
waSme 14-6-1954 

I3.Reasons for applying for/ 4 
giving the certificate. CcImpleted the 	o3drse. 

1 4-Date of Pansfen 14-6-1954 	1 
• Sd/- xx xx A, 

Przlcip4 
Bhimavarwi 

-/true copy/- II 

a 	4 	 ii 

I A 
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.1.1  

QERTIPI GATE 
(Trslated from Telugu) 

A 

4 

To 

The Central Excise collector 
gy de r ab ad. 

From 

Village Munasiff 
T adiparru, Taflku TaLuk, 

st Godavari District. 

Sir.. 

I kwrfly cert&fy that g'igela Veerabh1adra 

Ra 5/0 4'igela Subbwina resident of Tadiparru v.11ape 
wcu uoaavari. District belongs to 

"W)NDA K&U" caste. His conduct md character ae good. 

His date of birth is 2121CR 

T1iflrru, 	 Sd/- xx xx 
Dtt16&-1q 9;A 	 - 

. .4 . 



—: 4 :- 
-1 
/ 

rtificate to be produced by the Scheu1ed castes 

and Scteduled Tribes Oaxididates applying for tappointzuent 

to posts under Government of Iflda. 

This is to certify th at Angela Veer a 

BhraRao, son of Subbmaof Tadipru viiiiage, West 

Godavary Distript in the .Andtiza State, Kondaiapa belongs 

to the Scheduled Tribe Community whith is regnised 

as a scheduled tribe under the constitution Scheduled 

Tribes) o±der 1950 the constitution (Scheduled Tribes) 

(Pst b Stes) Order 1951 sfl g'igela Veerabb.adra RS 

and his family ordinarily reside. 

Conter sigmd: Sd/— xx, 11-8-54 
+ 	 ahsi 1dw, 

P aluku. 

A 

S drrwu-1i954 
cntral Ejoise 
Tiutcu OiédLe. 

co 

.5. 
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:5r 

C E R T I F I CAPE 

(Tr ea slated from Telugu) 

This is to certify that Sri ArigelaVeerathra 

Rao s/o .yigela Subbanna resident of Tadipa'S Village 

Tanu Icu Taluk, West Godavari District belongs to 

"KONDA LiEU 0  caste. He is having a good tharacter and 

conduct. He is not having any bad habits. j,  being 

the village atathorites do hereby certify the above 

facts ae correct. 

A 
Tadipar ni, 

Dt17-4-1960. 

sd/- r xx 
Gran K'a 

Sal- 

So. 

4 

The abve remarks of the village of 
C tAULt.L U. 

xx xx, 

24-4 

vs are 

196o. 

 

-/true copy'- 



V 

K.Dis.19521/68. 

SiNnTJRE -. 6 

MADRAS TUK OP Ft9 (NO }UM WEST) 
Madras-il, dt.9-8-96$. 

jMMUNITY CERTIFICATE 

Itiis is to certify that pin Arige].a Veerabhadra 

Ra 5/0 Thin Subbaina residing at No.10, ij'iellappa 

Mudali Street, MazIras-12 1ongs to"Konda Kapul 

onrnnunity, width is ino1ud in the Uét of Sdteduied 

Tribe approved by the Madras Educational au1es 

xx xx xx, 
dt :9-8-68. 

Tsildar (North West) 
Madras-li.. 	.1 

-/true copy/- 
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'I 	 ANNEXORE-7 

9 	 —s7r 

West aoäavariJ oollectorate 
R.Dis.(G3) 14040/93. 	 Elu, dt. 15-1 2-199 3 

From 	 To 	1. 
Sri B, Sgn Babid, lAS., 	 Sri B.K.Patnai& 
011eot&, 	 General Maflaer, 
west Godavari, Eluru. 	 Gigilaice BrSich 

S.C.Rai1ay, 3rd Floor, 
Railnilran, 
Secunthrab 

Sir, 

Sub;- Caste V erification — 	st Godavari District- 
Undrajavari Nandal -Tadiparu Vlìlage — 
Sri Angela Veerabhadra Rao s/o Subbama — 
Enquiry report - in. 

Raft- 1) Your Office Lr.No.G. 
dt13—cI-1q93,. 

2) R.Dis.5615/93(N): dt.8-12-93 of 	venue 
Divi .onal Officer, Kovvur. 

-:00 or 
j. .LALV siac au uc LM J.QSS VU Li 10 ECLCJJL(fl I IJ UI. 	WUC LTI 

you have requested to enquLre about the casteof Sri Angela 

veenbha&ra Ra  s/o S ubbanna of Tañipi V4lage of 

Undra javaran Mayidal. 

After discret emuiry into the matter, the Revenue 
- - - 

 

- 

BhsIra Ra, s/o Subbarna of T&iparru village belongs to 

i, 	tKapul cate but not 'Konda Kapu' 1W4e Repeat1  not 

A copy of his report is enclosed for iAformatjon. 

In the cirotnatances reported by the Rvenue D ivisa.onaj. 

Office; Kovvur, I an to inforn you that Sri Angela veera 

Bh adra Raa, s/o Subbanna - of Tadiparru village of Undrajavaran 

tiaridal, belongs to 'KaPUt caste but n cit I Konda Kapu'. 

bUf-B, Ven teaSa R&, 
For -cblleotor, 

xx 	 West God'Iavary, Eluru. 
Huzur Heaä cler&, 

lle otorate ,E].uru. 
py to R evenue Divisional. Officer, Kovvur for intonnatjon. 

/true copy/- ftJLL&-_ 
.8. 
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r 	 SOUTH CENTRAL RA2LWZ 

GFNERAL MANAGER' s onio 
Seeun do rab 

No.Fj /WN/DAR/ 	 dated:22-12-11993. 

MEMO RA DUM 

The undersigned proposes to hold an indi.ary 

again at Shri A. Veerabhra Ra, Sr.DAD/BZa. unr Rule 9 

of the Railw, Servaits (Discipline and 	peiL) Rules, 

1968. The substaice of the imputations of misconduct or 

misbehaviour in xeact of whith the inquiry is proposed 

to be held is set out in the enclosed stateitnt of Articles 

of Oiarge (Apnexure-I) .' A' statement of the imputations 

of misconduct or mis-behaviour in support of each ar title 

of chge is enclosed (A1nexure-II) . A list of documents 

by whith aid a15t of witnesses by whom, the articles 

of 	charge 'are proposed to be sustained are also enclosed. 

(,yan exure-Ifl and I V). Further, 	copies of documents 

mentioned in the list of documents as per Smexure-flI are 

enclosed. 

Shri A.Veerab haira R, Sr.DjD/BZA is hereby inford 

thab if he so desires, he can inspect and take exisk=2 

ejctracta from the documents mentiored in the enclose list 

of documents, (1nexure-III) at any time during office  

hours within ti day a of re ce ipt  of his M'oraidun. For 

thispurpose, Its should cofltact .......... immediately 

ci rece ipt of this Memorathum. 

Shri A. Werabhadra Rao, 	.DAo/BZA is further 

infa'med that he mw if he so, desires, taice the assistance 

of any other Rai1wy servalt/an official of Railway Trade 

Union (o satisfies the requ0irenants of Rule 9(13) of the 

Railway Servants (Discipline Z d APpdah) Rule s 1968 and 

Note 1 aid/orNote 2 thereunder as the case may, he, for 

0 J. 
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A inspecting the doctinentsard assisting him in presenting 

his case before the Inquiry Authority in tie event of 

an oral inqtAry bei4g held. for this purpose, he should 

nominate one or more personsin order of preference. 

Before nominating the aasistirg-R$lway S3rvant(s) 

or Rajlwsja wade Union Offioi(S)jShri A. Veerabhadra 

RaP, Sr.D.aD/BZA should •btatn at unrtaking from the 

nominee(s) that he (ttay) is (se) willirt to assist 

him during the disc±p1ina,proceèdings, The undertaking 

should also contain particulars of other ease (5) 9  if Efl, 

in which tienoininee(s) h.ad already undertaken t  assist 

and the undertaking should be furnished to the undersigned 

along with the nomination. 
'Ii 	QELLTS t 	ycc a.Ln au.ca rLa.c. 	aL .Jwu( .DZifl 	. UCIC uy 

directed to submit to the ndersi.gxnd a written at.atement 

if he does not require to inspect any docunents fcr the 

preparation of his defence and within ten days after 
completion of inspection of do6twents if he desis to 

inspect docunents aid asD 
-I -- 	 - -- 	 -- 

person; and 

b) to furnish the nans and aidresses of the 
witnesses, it any, whom he wishes to call 

in support of his thfence, 

that an .nqui ry will be held only in respect of those 

articles of charge as are no t azlmitted. He aholald, 

therefore, specifically aftat or deny each article of charge. 

6. 	Shri A. VeerabhraRao, Sr.AW/BZais further 

inrmed thEt. if he does not submit his written statement 
of defence within the pe nod speci,fiad in pa4 or 

ds not appeal' in person before the Inquiring Authority 



-sI:- 
C 

or otheruise fails or refu es-to comply witki tt 

of Rule 9 of the Railway Servants (Discipline 

Rule a, 1965, aw the orders/direction 8 issued in•- 

provisions 

a APLe&) 

sualce of 

the said R  ule, the Inquiñing Auttority may hold the 

inquiry exparte. 

7. 	The attentiu of Shri A.Verabhadra Rw, 

is invit e ci to Rule aj of the R ailway Services 

Rules, 	196 6, under which no Railway senait ab. 

Sr. DAQ/BZA. 

nduct) 

bring 

or attempt to bring any political or other influence to 

bear upon any superior authority to further his Interests 

in respect of matters pert aining to his service under the 
uuvcnmcul. ii any reprnat.Lon aarej.vea on rite benalt 

from another perEon In respect of any mttter dealt within 

these prceeding% it will be pie suiiied that Shri LVeera 
.oaw.- a na.' , 	 awar 01 auca a rupresenzation  

and that is has been 1d.t/4d made at his instai cfi and 

action will be tam 	against him for violation of Rule 2j 

of the Railsay Services (Onduct) Rules, 1966. 

8. 	The receipt of this Memorandum may be acknowledged. 
Sd/I- D.C).Misra 
General Manager 
South Centr. Railway. 

Shri A.Veerabhadra R&, 
Sr.Divisio nal Accounts Of fleer, 
S (J.Railway 
Vi jay aquada. 

-/true copy/- 
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\ 

s11r 

Statement of Articles of bharge fred ag.nst Shri A.Veera 

Bhadra Rao, sr.rn.sion a1  Accounts Officer, Vijv aada. 

ARTICLE-I 

That the said Sri A.Veerabhaara Rao,j Senior 

DiviS.cnal 0.11 Accounts Officer, Vi jayawaá has secured 

app ointment as 01° tic Gr,II in the Accounts rapthent 

of Sothern Railway by producing a false Cas+  rtificate 

as though he belonged to "Konda J(aPU" wmmudity, which - 

H thou gh he actuay belonged to tKaput cxmniuznty, which 

is d forward onmiuuity in Andhrap r&eth, jas detailed 

Thus, Shri A.Veera2hadra Rao, f.led to mthnttn 

absolute integrity aid acted in amainer unbeconing of 

aR atlway Servait aid thereby violated Rule No.3(1)(i) 

and (ii) of Railwa.y Services (wnduct) nuief, 1966: 

Sd/- xx1 .xx, 

- 	 1t-nhp flnncj/_ 

..12. 
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{ Statement of Imputations of miscdnduct or mispehaviour 

in suppor t of the &'ticlea of tharge framed against 

Shri A.werabhaara Rao, Senior Accounts Officei',Vijayacada0  

Article-I 

sir. A. Veerabhra Rao, Sr.D/BZA was iriitily 

appointe d as Cleric oradeftlx in the ACCflts Depertment 
11 

of Southern Railway under 'ST' quota, his caste ilbeing 

'Konda Kapu'. Thereafter, he progressed i# Groáp-Q 

service under 'Schedulea Tribe ,  quota and then ilater 
11 

become a Group-B Of.cer. Subseqi.antly he was álso 

A S per the eries in hià Service Register, he 

actually hails from tTdiprut village of Tanu&b Taluk 

in the Board High School , Nidadavotu ad ler £tuaiea 

Intermediate in the W.G.B.Ofllege, ffiiva varam. 11His 

father Sri A. Subibma and his mater Snt.Bulli Vnkyaimna 

who are fran tpadi'parrus village belongs to 'Kapu' 
-- -- 	

- - also belongs to 'Kapu' Community. Sri A.Veeranhadra Rao 

also 4,ZW married a woman by nane Nagarathnaji, dakSher 

	

-- -------- aayu 	 - 

But Sri Veerabhadra Rao got%his Casteentered 

in his school/College records as 'Konda Eat) U3 and declared 
- --- 	-- 	twpuJ.flULUCnt as - 

clerk Gr.fl in Southern Railway, ttwough the Railway 

Service couflxassion, Madras under 'ST' quota. He 	gres'sed 
Lm 	

ro 
- -- ---- 	 yaLrnnent 	ST' 

quota and also got hthself selethted as JjAD und er tisTl 

quota. He was later thsorbed in Group-A service and got 
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A 13 

The Maids]. Revenue Officer , lindrajagaran under 

wit ich the village 'Tadiparru' caneS, has statd in his 

letter No.1175/98(8) dt.2)-9-1993 tW enquirieà in the 

Tadiparru revealed tt Shri A. Veerabhaãra Rao jelong to 

P~464d 'Kapu' caiimunity. He has also endorsed the 

statements recorded I rom (1) Sri Durga Ko te swra Rao  

8/0 Seetharzmaiah, (2) Sri A.Brdiflina 8/0 Subbra the 

brother of Sri Veerathta Rao aid also the report of the 

Vi liage Ainiatrive officer, Tadipsru. Ail the 
lI 

abov e records show t hat Sri Veerabh&ra Rao belongs to 
- 	

Eluru also 
confined the sane vide his tr.No.R. Dia.(G.3)/4040/93 

dt,15-12-1993. Thus Shri Veerabhadra Rao, whi4le belonging 

2 Tr-mir rhMMAMitV got his Caste en tered in li the School 
records as tKonda K5pu' and 

from TahsLld&? (North west) Madras dt.9-8-1965. This 

rti ficate has no validity since the Offic4r hails 

from andhrapradeth. Thus Sri Veerathadra Rao l  

secured his job fraudulently by g'oduôing a Bogus' 

fl0ste Certificate as though he belongs to fl4"xçonda Kapu' 
community, tktugh he actually belongs o 'aa4i.  

which is a fcrward Qaste in the A.P. He thu& cheated 

the Railway Admixibtration. 

Thus, Shri A.Veerathra Rap, taile dito mgnt am 

abso lute integrity aid acted in am amer urecoming of a 

RailwSi Servant apd thereby violated Rule No13 (1)(i) 
SPQ .L.L) Ui. 

 

sa,- 
GenerLXaiager, 

/true copy,'- 
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List of doaments by wbW the Articles of Charge 

'aned aggust Shri a.Veesabhadra R&, Sr.D.A.O/BZA 

is prooeed to be sustaind. 

----------.- 
1 • First pe of S.Sj.cj.rtificate of Shri A.:veera 

Bhadra Rao . 

2, Trster aerticicate issued by the w.G.B.W1]ege. 

Bhimavarar 

Caste Certificate dt.9-8-1968 issued by the dxsi1dar 

(na' th-st) Madras. 

First pe of, the Cl s-III S.R.of ari A.vee'abhaara Rao. 

Letr dt.22-7-192 addtesd to the FA&CAD/Sci  

by Shri A.Veerabhra Rao. 

6.. M.R.O/Undrajavar's letter No.1175/93(8) dt.4-9_193 

7. Stent of Sri Durga Koteswa Rao o$o D.Seekha 

rauaiJi 	44-q...iQuz 

a. Statement of Sri Angela Brthmanna s/c Subbanna 

dt.14-9 -193 I 4,'pLdA/ 
. ouatement of SriN.Seshagini Rao, village AdUliIiistrative 

Officer, TadiPrU, Un&'ajavar 	(Mdalj dt.14-9-'F 

1 •  District cbliector, 9V.G. dist.Elu.ws letterN&. 

R.DiS.(G-3 / 
enclo sure. 

S,C.Railway. 

-/true copv/- 
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List of witnes es by wnm the Articles of Ci.'ge 

franed against Sri A.Veerabhadra Rao, Sr .DAP/BZA 

is pmped to be sust.ned. 	 11 

Shri DurgaKotesw&'a RaO s/o Durga SeetharS.th, 

resident of Taa ipar ru viii age, UndrajanraD 

(Mandal), wet Godavari District. 

Sri Angela &'ahmaida s/a Subbanna, reaitn!t of 

Tañipru(vi1iage) Undrajavaran (Manal) 

st Godavary District.; 	 * 

-4 
SriNa'iduri Seshgini  Ra,  Village Athuinistrative 

OUir, Ta1iparru, Undrjavaran (Mwñal) 

W.G ,District.  

4. Sri A.R.udhakara R, vI/2/SO. 

Sd/- un, 
Genera MEpager 
S.C.Railwajlt 

-/tru e copyl— 

4 
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KURNoj. DIST 

BEICRE gliE LP.ADMs.SPRA2Ifl 
TRIBWjL AT kit. 4BAD•  

O.AJQ. 	vi 	OP 1993 

.4 

2 

- 	- 	'a &"-' 

x-r- 
S1.No. Description 	P1Nos, 
— x— x-  x-  rr X. rr-r-y—v—,r.-v--V-- 

Secondary School 
Leaving (rtificate 

Anne xure-I 	1 
Transfer of rtifioate 

5. Lr.Ut.16-6-1954 
of Village Nunsiff 	3 

A 
.slnexute-3 

twI-4C4 "a. 	 . 	 - -. 	-r 

Exoise,Taluku circle 
Annexire-4 

certificate 	7A—cn 

Wrn!nunity aertitcate 
dt.9-s-68 

Smenre-6 	6 
t.15t2-93 of 011ector 

W.LDt. 4Jmeire-7 	7 8. Memoridm NO.FA/WN/ 
liAR dt.22-12.-1993 
of GenQraLn acr 
Se cunaerbad 1, 16 
with enc1oses 	4 

-r rrrx-x-x-rr x-rx-x-x- rr-x- 

pi]-d by: 
x;.N.i4U2?thy 
K. Ravi 
Counse for Appliot. 



In the Central 
Tribunaig Ryder 
Hyderãbad. 

OA.No, 	 /1993 

44. 

&aplication/s 19 of the Mt /85 

k 

?l/s.M.Pandurangarao 
w 

Counsel for Applicant 



2 .. 	 P 

3. 	It is stated that a rit petition has been filed on 

the, file of tnehigh Court of Anc1hra Pradesh challenging the 

orders of the District Collector who declarcV that the applicant 

- 
see*. not r long to the a•i community. That kftit Petition jS 

I.- - to 
still/be disposed of. It is also stated that the High Court 
has StayeG tu dL1LL 

the direction of the High Court it is stated that the charges 
- 

of this Bench also enquiry was not proceed further. In view 
, 

stand till the vil.p. is disposed of by the high ODurt of h.P. 

Under the circumstances, the QA is disposed of with no 

oroers but the applicant is at liberty to 	this petition 

rnnnrtiOfl with the 

determination of the conmunity status is disposed of. 

io order as to costs. 

- 	 A 

- 	 - 

coi ovvTCfl2 'I 
fl" — &it. 

4 \ 

.. 

qt C!TT 

C°pY 

- 	

- 	Section off ctvO) 
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£Getttt tnti 

IiZ 	1-IE CEI.TRAL )-4)NLUSTRATIVE T1L3IJNAL g NYC ERAS/-a) BENCH 

AT HYDER3Th 

0 0J..No.1618/93 	 Date of Order; 19.12.95 

BETviEE; 

Angela VeerabhadraRao 

The General Nanager, S.C. 
Rail Nilayam, Secunder 

.. Applicant. 

.. Resondent. 

1 

Counsel for the Applicant 	 Mr.M.Panduranga Rao 

Counsel for the Respondent 	 Mr.N.i.Devraj 

CORAi: 

flJiMSa. rhi h.K6tcnjAjA 	i'flIBER (Atij;.) 

FiOi'3LZ 5HI B.b. JAl ?AjLFjAR : MEs3ER (JUDL..) 

J UI) G E M EN T 

X Oral order as per Hon'ble Shri R.Rangarajan, Member (edrnn.) X 
5 

cowiiei tor the 

applicant and 14r.'.L5atyanarayana for Xdr.N.R.Devrej, lear&d 

standing counsel for the respbrents. 

—. 	_L.. 	 .ueu wstn a criarge sheet by maro 

No.Fh/CON/DAr, dt. 22.12.93 (A-8) fat producing false caste 

certificate and thereby securing appointment as Cleric Gr-II 

in the iccounts Department of Southern Railway. ThS.OA was 

his service beiote his retirement with a malafide intention of 

withholdi-ig- retiremental benefits after 30 years of service as 
P 

wholly illegal, arbitrary, without jurisdiction and violative 
1 	- 	 •:•, 	 -- -----a. 	 - 

J 	 I 
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?ORN OF INDEX 

List of papers in Mk/ 	No. 	'1994 in Q.A.No. 

Serial no, of papers 	Date of paper 	Dascription f. 	Remarks 
on rec.rd part I 	 or 	 papers 
part II part. III 	Date of filino 



S 

Memorandum of Miscellaneous Application 
(Under Rule 8(3) of C.A,T.(Procedure) 

ties, 1987 

In the Central Administrative Trikanal Hyderebad Bench: 
at H,iIerabad. 	 - 

M•A.NO. '711—/1994 
in 

a .A • No • 1638/ 1993 

138 tgGt1g 

ArigELa Vebratadra RaoS/o..Subbanna, 
aged 59 yebn,Senior Divisional Accounts 
officer, &çuth Central Railway, 
Vijayawada. tVo.Viiayawada, Krishna Dt. 

.Zpplicant/Applicant 
and 

The Qene ralManager, 
South Central Railway, 
flail Nttayam, Secunderabad. . ..ResponienlVRe spondent 

Brief facts leading to the films of the 

1). The O,Lwas filed questioning the proceedings issued in 

Memorandum No.FP/CCti/DAR datd 22--12-..1993 by the Respondent 

as whoily iilegal,arbitrary and without jurisdiction. The 

proceedings stated above are with regard to the Mono of 

Charges proposing to hold an enquiry. The main charge propo- 

sect tobe ehaujred into ig that the jnr4atW%+ 4€, 	v...-a- 

Kai bit 'kapu' and the impugned proceedings are issued 

on 22-12-1993 just nine days  prior to the retIrement of 

the Applicant as he is due to retire on 3I--l2--1993. 

Therefore, tie Appucant was constrained to approach this 

grounds. in the main O.E ihe,kpplicant also sought for 

stay of all further proceedings pursuant to the impugned 

Mono dated 22-12-e1993. At the time of admissirn of the 

O.A. this Hon'ble Tribinal was pleased to direct the 

Respondent to release pension, Provident Fund and Leave 

accordingly the Respondent is giving provisional pensions  

and has also released my provident Fund and leave encash- 

went etc. 



2), It Is necessary to submit here that the cause of 

action to issue the said proceedings by the Respondent is 

the proceedings of the Collector wherein he has stated that 

the applicant is not Konda Kapu but he is a ICcpu. Therefore, 

the Applicant was forced to file a Writ petition questioning 

th proceedings of. the Collector declaring my status as 'Kapu' 

but not 'Kónda Kapi' and there the applicant sought for stay 

of operation of the Collector's proceedings dated 15-12-1993 

in W.P.M.P.No.55/94 in W.p.No.49/94.The Hon 'b].e High Court 

on 4--1--1294 granted an interim order directing the 2d 

Ispondent not to take any action on the petiti3ner(applicaflt 

herein) on the ground that his caste is 'Ka?a' and not 

'konda kapu4  pend1ng disposal of the wP. Subsequently, the 

said ordbr is lirde absolute on 24.--6--1994. 

3). It is also submitted that this Hon'ble GaaS Tribunal 

has granted an interim order directing the Respondent to 

release Pension, Provident Fund, Leave Encashment only. 
- a 	£L.e 	.S_k . n..ti..1 a .a. 	 a Aa.t .saA 

of the facility of comialtation of pension and also was not 

paid DeathcumsRetirement Gratuitl(DCRG) • if the situation 

2ontinues thus, the applicant*Ul be put to great hardship 

and irreparable loss for not availing the above facilities. 
Inu 	ir LU im uLucr aa rca nacu VULJ uw rnown 

provident Fund and Lenve Encashment, the authorities are 

not extending the other benefits to the Applicant. There-

fore the Applicant is constrained to file this Miscella-

neous Ap1ication seeking for the other facilities PvailatlO 
UV a ac U.L. C'a 

not allowing the other facilities to the Applicant is 

wholly illegal,arbitrary besides being violative of 

Articles 14,16 and 21 of the Constitution of India. 



in the Central Adblnistrative 
Tribunal: Byderabad Banchs 

at Hyderabad. 

M. A.Noo 	/1994 
in. 

O.41.tio. 2.613/1993 

776'rC 43 
p/rcttstivru \t\ 

SF1 SEP.19941 ) - 

Misce&!barseous Application 
0• 

Mfs.M.Pandurangarao 
P.GOpaladSs & 
M.Vijayakumar 

Advocates for the Applicant. 



It is,thorefore,prayed that this Hón'ble Tribunal 

may be pleased to direct the Respondent to permit the 

Applicant to avail the  facility of Cowrtation of pension 

and also to release the Death_cumRet1z'ement Gratuity to 

whith the Applicant is entitled to; and pass such other 

order ororders as are deemed fit and proper. 

VERIFICATION S 

I, A.Voerabhadra Baa 3/o3ubbenna,agSd 59 years, 

Senior Divisional Accounts officer(Retd) flouth central 

Railway , Vijayawedn Wo.Viialawada having presently come 

paraS 1 to4 above are true to my personal knowledge and 
believed toE true as p'rlegal advice and that I have 

nótszpcesd any stsri1 fccts. 

Hydera bad1  

ut. 24-7-- 1994 

signature at Ap jlicant 

- 

the &pplloënt 

-4 
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